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(2) A copy of the Cotton Control
{Amendment) Order, 1973
(Hindi and English versions)
published in Notification No.
S. 0. 428 in Gazette of India
dated the 17th February, 1973
together with a corrigendum
thereto published in Noification
No. S. O. 3046 in Gazette of
India dated the 27°h October,
1973, under sub-section (6) ot
section 3 of the Essential Com-
modities Act, 1955 [Placed in
Library. See No. LT-6115-/73.]

NOTIFICATIONS UNDER MINES & MINE-

RALS (REGULATION & DEVELOPMENT)

AcT, 1957 AND REVEEW & ANNUAL
ReporT OF HSL ForR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : I beg to
lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-section
(1) of section 28 of the Mines
and Minerals (Regulation and
Development) Act, 1957 :—

(i) The Mining Leases (Modi-
fication of Terms) (Second
Amendment) Rules, 1973,
published in Notification
No. G.S.R. 1195 in Ga-
zette of India dated the 3rd
November, 1973.

(ii) The Mineral Concession
(Sixth Amendment) Rules,
1973, published in Notifica-
tion No. G.S.R. 1196 in
Gazette of India dated the
3rd November, 1973.

[Placed in Library. See No. LT-

6116/73.]

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the Hin-
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dustan Steel Limited,
Ranchi, for the year 1972-
73.

(i) Annual Report of the Hin-
dustan Steel Limited, Ran-
chi, for the yecar 1972-73
along with the Audited Ac:-
counts and the comments of
the Comptrolier and Audi-
tor General thereon.

[Placed in Library, See No.
LT-6117/73]

TELEGRAPH
RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA) : I
beg to lay on the Table a copy of the
Indian Telegraph (Third Amendment)
Rules, 1973 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1312 in Gazetie of India datsd
the 1st December, 1973, under sub-sec-
tion (5) of section 7 of the Indian Tele-
graph Act, 1885. [Placed in Library.
See No. LT-6118/73]

INDIAN (3RD AMDT.)

NOTIFICATION UNDER INDUSTRIEs (DE-
VELOPMENT & REGULATION) AcT, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMBENT (SHRI PRANAB KU-
MAR MUKHERIJEE) : I beg to lay on
the Table a copy of Notification No.
S.0. 523(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 27th September, 1973 regard-
ing management of the Industrial
undertaking known as the Muir Mills
Limited, Kanpur, under subd-section (2)
of section 18A of the Industries (De-
velopment and Reguiation) Act, 1951.

[Placed in Library. See No., LT-
6116/73]

STATEMENT RE: ASSURANCES GIVEN
BY THE MINISTRIES

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): I beg to lay on the
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¢ the following statements showing undertakings given by th ini
. cria 2 e
icn taken by the Government during the various sessions ﬁmlsif;;
.ious assurances, promises and Sabha :—

FOURTH LOK SABHA

1. S:atement No. XXXII Fifth Session, 1968
2. Statement No. XXXII Ninih  Session, 1969
3. Statenin! No- XXXIV Tenth  Session, 1970
4. Statement No. XXIT Elcventh Sessicn, 1970
5. Statemen: No. XXIV Twelfth Session, 1970
FIFTH LOK SABHA

1. Siatemen: No- XII First  Session, 1971
2. Statement No- XXVI Second Session, 1971
3. Statement No XVII Third Session, 1971
4. S::iement No. XVII Fourth Session, 1972
5. Statement No. XI Fifth  Session, 1972
6. Statement No. IX Sixth  Session, 1972
7. S:atement No. X Seventh Scssion, 1973
8. Statement No- IV Eighth Session, 1973
9. Statement No- I Ninth  Session, 1973

[Placed in Library. See No. LT 6120/73]
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“The Committee are of the view
that there is no case for raising
the maximum time-limit for im-
plementation of an assurance from
two to six months. They have,
however, agreed that considering
the steep rise in the incidence of
assurances, a time-limit of three
months as agreed to on experi-
mental basis by the Committee on
Government Assurances (1967-68)
may finally be laid down for im-
plementation of the assurances.
The Committee feel that this period
is more than adequate for im-
plementing an assurance. If Gov-
ernment, however, foresaw any
genuine difficulties in implementing
assurances within the stipulated
period of three months, such cases
may be reported to the Committee
for extension of the time-limit for
implementing them.”
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“Information is being collected and

will be laid on the Table of the

House.”
IFHAR F 3 21 A9 FY 78 Fa09
98T 3I9 F WY TET F3T 747 5 amFra
THFSET T AT @1 E 1 9 fa F | s,
fedaz, smgas, 1 agmT F dA @A
93 & Q1 35F a1z 1 kw3 AT LA
93 E M A 21 ATAG ¥ | AF =W
TR F Afus Mg N TEL | FAA
T 781 & {5 dta g arfaaedrass
FEAFEHF o A e g At
TwRfeg A F 9@ Fm@r arfed



217 Papers Laid

f& awg agr afag | F amar awai g
& gavd qal w1 o7 ¥ w7 gt
Y Horw o g7 FEST AR
# HeT 775 T ARATE | THHAT T1gd
AT wATATE ST 43 gC £ 1 g Ad MU
Fifge % garw @fgai & oo o=
FIAT A7 TIA FAT & (A4 A FAA |

SHRI S. M. BANERIEE (Kanpur):
May I make a small submission? The
hon. Minister has !aid on the Table of
the Hcuse fourtcen statements showing
acticn taken by (Government on various
assurances etc. given by them. You
will remember, Sir, that a very solemn
assurance hzd beea given by Shri L. N.
Mishra during the last loco-strike, but
those assurances have not been imple-
mented as vet. I would only request you
to see that those assurances are pro-
perly implemented.
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SHRI SHYAMNANDAN MISHRA :
I would like to make one brief submis-
sion. Certain assurances had been given
by the hon. Minister of Petroleurn and
Chemicals with regard to the allocation
of fertilisers to U.P. A fortnight has
elapsed, but the assurance has not been
fulfilled. The required information has
not been laid on the Table of the
House, and we are very particular that
the statement must be laid on the Table
of the House during the current session.
Tomorrow, I am going to raise it under
rule 377.

SHRI JYOTIRMOY BOSU: This
was the matter that I brought to vour
notice five minutes ago. On 28th No-
vember, when the half-an-hour discus-
sion was raised by me, the Chairman
had directed the hon. Minister of State
in the Ministry of Petroleum and Che-
micals to collect two specific pieces of
information and lay them on the Table
of the House as early as possible. The
hon. Minister had agreed. and if I re-
member aright, he said that evervthing
would be done immediately. So far, I
have sent four reminders to the Lok
Sabha Secretariat. . .
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SHRI SHYAMNANDAN MiSHRA :
I have also sent reminders through the
Lok Sabha Secretariat.

SHRI JYOTIRMOY BOSU: ...and
your Secretariat can ealighten you, Sir,
on this matter, and the hon. Minister
has decided not to give :he informa-
tion to the House. The hcn. Minister
is here, and he may say what he wants.

ME. DEPUTY-5PEAKER: I :hink
with regard to individual assurances it
will be too much tc expect the hon.
Ministers to come forward now and to
try to answer the questions.

SHRI JYOTIRMOY BOSU:
anxious,

Fe is

MR. DEPUTY-SPEAKER: Even if
he is anxious, I would not aiiow i: he-
cause that will be violating the order of
the House.

SHRI JYOTIRMOY BOSU:
could be so unkind as that.

You

MR. DEPUTY-SPEAKER : It is not
that. I am concerned with order. I can-
not be the cause or fountainhead of dis-
order here. If I am the cause or foun-
tainhead of disorder, I have no business
to be here.

However, since certain statements
have been made by hon. Members
drawing special attention to cer ain
assurances, I expect the Government to
take note of them.

SHRI S. M. BANERIJEE : The rail-
way strike is a very...

MR. DEPUTY-SPEAKER: Can I
get an assurance from you, Mr. Baner-
jee that when I am on my legs, you
will listen to me? This much I want. I
do not want anything more.

Shri Madhu Limaye has brought a
rather relevant point of a general nature
that certain assurances have been given
—he has quoted a certain period, three,
four or five months; I do not remem-
per—and each time it is being said that
the information is being collected. I
think this is rather stretching it too for.
Once an assurance is given to the
House, it cannot be indefinitely put off
in that way. That is the only thing I
would like to say.

SHRI JYOTIRMOY BOSU : Even if
it involves the Prime Minister.



